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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI. ) , 'kwﬁ?,
3%
N
cce No.159/1991 .
in
OA N 3 o Date of docision: January 6, 1992,
‘Shri Mangal Sain o000 '_ ’ Applicant .

Vs . '

Shri S.M.Vaish, General Manager,
Northern Railway and Others 0ao Respondents,

CORAM:

HON'BLE MR o JUSTICE V.5 . MALIMATH, CHAIRMAN.

HON'BLE MR. P.C. JAIN, MEMBER (A)

fFor the applicant coe Shri R.K.Relan, counso.
for the respondents 0co Shri P.S.Mahsndru,
: counsol,

ORDER  (ORAL)

(HON'BLE MR o JUSTICE V.S, MALIMATH , CHAIRMAN)

‘ The complaint in this case is that thoro

_has been 8 violation of the interim ordor made by ths

Tribunal on 12.3.1991. The clear effect of the said
order is tﬁat the respondentslare free to displace tho
applicant from Class III post held by him on ad=hoce

basis to accommodate a person who is regularly appointed,
There is further direction that oven in such an svent

if any of the junior to the applicant is continuad on
ad-hoc basis, he would be entitled to continue in Class
111 post. As regards applicant's displacement is

concernsd, it is admittedly by a person regularly

[y,

' \//rGG'”1t°d to Class III post. Ho cannot have any
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grievance ebout the samo. The only grisvance that
survigos is as to uwhether any junior person to the
applicant continues on ad hoc basis toc Class 11l post,
The applicant has given the namses of such persons in paga
7 of iha C.C.P,

In the reply, %he respondants have stated that thoro
are no such personé hy‘these names wvho . . continued on
ad hoc basis, There is ?urfher assertion that nono
junioréJ;o tﬁe applicant is working in the substantive
post of Class 111,

The applicant has filed a further reojoindor,
There is no positivae assertion in rogard to this aspect
of the matter., Thore is a bald assortion that the
respondents are escap=ing from their liability by not
placing the trus facts before the Tribunal,

The reply haé been filed by a responsiblo officor,
viz., tho Assistant ﬁersonnsl Offider, Offico of tho
Divisional Railway Manager, Northern Railuvay, Now Dolh{,
There is no good reason to-xejeot his statemant in tho
reply as the Assistaﬁt}Pereonnel Officer is well convorsant
uith the roquisite information in rogard to the persono
who are holding the posf of Class III at the rolovant point
of time, The asse;tion of the respondents that thoro aro

no paersons of the doscription mentioned in para 7 of tho

C.C.P. has not beon e ffectively countered by the applicent

J in the rejoindsr fPilod by him. Henco, we 86® no reason to
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reject the statement made by the Assistant Porsonnol
Officer in the counter on behalf of the r espondonts,

That is sufficient to establish that there is no violation
of the interim directions given in tho 0.A, Haneo,

taking of action under the contompt of court proceoedings

does not arise. Tho C.C.F. is disposed of aii:jifvglvo

Tho rulo is discharged, /<}:\“jwi2::/jj
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(P.cC, JﬂINg (V.S . RALIRATH)
MEMBER(A) | CHAIRMAY
6.1.,1992, 6.1.1992,




